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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH AT NEW DELHI 

O.A. NO. 05/2025 

IN THE MATTER OF: 

Kartar Singh & Anr.       …Applicants 

Versus 

Govt. of NCT of Delhi & Ors.        …Respondents 
 

REPLY ON BEHALF OF RESPONDENT NO. 8,  M/s. M I A 

CONSTRUCTION PVT. LTD. 

1. The present Reply is being filed on behalf of Respondent No. 8, 

M/s. M I A Construction Pvt. Ltd. (hereinafter referred to as the 

“Answering Respondent”) pursuant to the directions passed by 

this Hon’ble Tribunal on 20.01.2025 in the captioned matter. 

The Answering Respondent is filing the present Reply through 

its Director/ Authorized Signatory, Mr. Mohd. Afzal, who is 

duly authorized to sign and verify the present Reply.  

2. At the outset, it is submitted that the present Original Application 

is devoid of merit, frivolous, misconceived and is liable to be 

dismissed at the threshold. The contents of the Original 

Application, save and except specifically admitted herein, are 

denied in toto, and nothing in the present Original Application 

may be deemed to have been admitted on the grounds of non-

traversal.  

3. The Answering Respondent is a Company incorporated under 

the Companies Act, 1956 and is engaged in the business of 

undertaking government tenders for construction, 

redevelopment and other works projects having CIN No. 
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U45204DL2013PTC248344. The Answering Respondent 

carries out its business in a lawful manner and in compliance of 

all statutory obligations. The Answering Respondent has been 

wrongly arrayed as a respondent by the Applicant and the 

Original Application is based on misleading and false facts 

which does not concern the Answering Respondent. The 

Answering Respondent carries out its operation in such a manner 

so as to protect and preserve the environment. 

4. The brief facts relevant to the Answering Respondent for the 

present matter are as follows: 

i. In 2023, Respondent No. 9/ DMRC issued Notice Inviting 

Tender for the work “Contract: DTC/NJF-01R: Design & 

Construction of Bus Terminal for Delhi Transport Corporation 

(DTC) at Najafgarh” which sets out the scope of work for 

development of bus terminal and allied works.  

 

ii. The Answering Respondent participated in the tender process 

and was declared as the successful bidder (Being L-1) and 

consequently awarded the Letter of Acceptance on 09.01.2024 

by the Respondent No. 9.  

 

iii. The Answering Respondent is only an executing agency of the 

“Contract: DTC/NJF-01R: Design & Construction of Bus 

Terminal for Delhi Transport Corporation (DTC) at 

Najafgarh” for the works tendered by the Respondent No. 9 

and thus, has no relation to the dispute/issue raised in the 

instant Original Application. In fact, the works as being 
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undertaken by the Answering Respondent are on the basis of 

the directions issued by the Respondent No. 9. 

 

iv. The Letter of Acceptance dated 09.01.2024 was to be treated 

as ‘Notice to Proceed’ and the work under the Contract was to 

be completed within Twelve (12) months from 16.01.2024. 

(Annexure A-8/ Pg. 51 of the OA) 

 

v. It is submitted that the original competition period of the 

Contract of 12 months have expired and only minor works 

consisting of constructing boundary wall, footpath, setting up 

kerbstone, driveway, canopy foundation in drive way, electric 

service station (ESS), sewage treatment plant, etc have been 

executed and undertaken by the Answering Respondent. It is 

submitted that no major works have been undertaken by the 

Answering Respondent in the original period of the contract 

such as construction of building structures and terminal. In 

fact, the works concerning construction of footpath and 

driveway are also not complete owing to hinderance on site.  

 

vi. The Answering Respondent has submitted its application for 

extension of time under the Contract to the Respondent No. 9 

owing to hinderance on site which also includes transplantation 

of trees, which is awaited. It is also admitted by the Applicant 

in the Original Application that Respondent No. 9 has applied 

for necessary clearances for the transplantation of trees from 

the work site and the same are pending.  
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vii. However, as the necessary approvals have not yet been 

obtained from the concerned departments, the transplantation 

of trees has not been carried out and the Contract has not 

proceeded further. As such, no further works/ major works can 

be undertaken by the Answering Respondent owing to 

hinderance on site and extension of time by the Respondent 

No. 9 under the Contract.  

 
viii. It is pertinent to state herein that admittedly, the bus terminal 

at Najafgarh has been in existence and operational since 2003 

and the scope of the present Contract was the 

development/upgradation of the already existing bus terminal.  

 
5. Therefore, it is humbly submitted that it is incorrect to state that 

the work under the Contract is being carried out without taking 

approvals from the concerned departments or that any trees have 

been cut or transplanted from the work site without the requisite 

clearances. The works being executed by the Answering 

Respondent under the Contract are being carried out bona fide in 

accordance with law and upon grant of necessary clearances and 

permissions only to the Respondent No. 9. 

6. With regard to the Site allegedly being a wetland as averred in 

the Original Application, the Answering Respondent is not the 

concerned respondent to address the issue as the Answering 

Respondent is working under the directions and contract of the 

Respondent No. 9 and accordingly, reserves its right to file 

additional affidavit/ reply on this issue at a later stage, if 

required. The Answering Respondent is only bona fide carrying 
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out the works under the Contract on the site handed over by the 

Respondent No. 9 and has nothing to do with the underlying 

issues with respect to the nature of the said land.  

7. Further, as admittedly, the bus terminal at Najafgarh has 

operational from the same Site at which the Contract is being 

executed since 2003 itself, the present application is time barred 

under Sections 14 and 15 of the National Green Tribunal Act, 

2010 and the instant Original Application needs to be dismissed 

on that ground alone. The Applicants always had the knowledge 

of the existing bus terminal as evidenced from the photographs 

annexed at Annexure A-3, Pg. 23-24 of the Original Application 

but chose to file the present Application without ascribing any 

reasons for the delay.  

8. The Answering Respondent ensures full compliance with all 

statutory obligations as required under the Contract and 

adherence to all applicable environmental laws. The 

requirements of the Contract also mandate compliance will 

applicable environmental norms and laws. 

9. In light of the submissions made hereinabove, it is submitted that 

no case has been made out for the grant of any prayers sought 

for in the Original Application against the Answering 

Respondent. 

10. The Answering Respondent reserves its right to file an additional 

reply/affidavit, if necessary. 
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